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aar g A arfen 7 sniaa g a7 FEr
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qriud EOq qLT F AL AT § oW
o Al F AT AT &, aqr sy Wi
FHAT &, T 99 0 a9 9 998 7¢ % 92
afaara 5% &1 9% | 57 gred § S
qEHTE F IoF Atawra aqr gy o9
el & w7 § @t 07 Ay Al G gk 3
HIT THARF GAH FTVE § AT 48
AT T2 T A | F T F] AT HEL HT
fawgm: fearar A g % o9 wamm @
TR TCATLAT AT H e HTFHT T AL
T ST AT S ol wErEa, o o s
™ & F A7 wraerF €, 37 & Sl
ARgmm A fag 2 WRE
w1ga & frag w0t e 97 s
ATt ST AT ZuTE AW F I § 4y faw
EIEI e Eo e I 1 O
ST | WEY gy v & f 3w Tw g w
o1 F s § a5 &1 A |

Gowt. Statement

OBJECTION TO GOVERNMENT STATE-
MENT ON INDIA-SRI LANKA
AGREEMENT ON BOUNDARY IN
HISTORIC WATERS BETWEEN THE
TWO COUNTRIES

MR. DEPUTY CHAIRMAN: Shri
Surendra Pal Singh will now make a state-
ment.

SHRI NIREN GHOSH (West Bengal): On
a point of order.

SHRI RABI RAY (Orissa): There is a point
of order.

SHRI S. S. MARISWAMY (Tamil Nadu):
On a point of order.

SHRI B. S. SHEKHAWAT
Pradesh): On a point
(Interruptions).

MR. DEPUTY CHAIRMAN: No, where is
the point of order. Please take your seats.

SHRI NIREN GHOSH: You hear the point
of order.

MR. DEPUTY CHAIRMAN: Let him
make the statement.

(Madhya
of order.
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SHRI NIREN GHOSH: You hear the point
of order first. The point of order is this. Was
it proper for the Government of India,
without consulting the Government of Tamil
Nadu, who are so much emotionally involved
in it, to enter into an agreement with the
Government of Sri Lanka?

{Interruptions).

MR. DEPUTY CHAIRMAN: I have asked
Mr. Shekhawat to make his point of order.
Please take your seat. now. If you persist, it
will go out of record.

SHRI NIREN GHOSH: What?

MR. DEPUTY CHAIRMAN: Whatever
you say. You please take your seat now.

it 4f ferg varas < 71572 976 AET |
TS qNT A1 FTAAAT H Az ferar gan 2
"t gTer FFTer-ft g are fag W
oI ATAFT F AT AW 3T T A
tfrfas @z & iar A IAR - FAE
qraat & faqr § g0 F007 F HqAT 7 0F
Tadey 47 | T gEg # WA 91 AT
q1E7 a8 2 5 fo| gwre #1 a@aer e
ST TET & IW AFAST A AfdTT w7 IeAda
&1 @M & #97 &7 WageAr A0S El 2,
arEdifarar & awsaar fFar st w2
AT ST ZATT S FT AT AT F
AT wiawme fFr s w32 3 ) 39 aeaer
# & frazs s S 5 avadta we
TFET A1 AFAS] 39 K SATAT ARl AT
ST 9T #ww TAfAu &7 e 6T
AT I o 21 § a7 fadaT w7 @
fir Fearfaa & avaea 7 [aEiar S 9T
LRI 7 28 97 &1 At & fFar =9
FHHATT & HAATC FeAriaq AT 200 UFT
wifa, fam ax = zar wfawre 41, g
faq dfaum a=r a1 9w o ¥ g
afasre av. .

MR. DEPUTY CHAIRMAN: Shall I tell
you something? Now you are talking about
the merits of Kachchativu.
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SHRI B.S. SHEKHAWAT: Not the
merits of the case. I am only putting the
constitutional position of this agreement.

¥ fagza w7 @ ar & fow oaaq
Afaar &g gar IW avn T da ® I
gaTar wfawre ar | 37 aTT A=y gA9-
weT wgEar 7 wiwre faar g, gane fagw
wer wgiE & e fFar & 39 |
& FI gurer fawae mwiaste @ 30
gy fagda, syramfa o, s w1 w4
IR g Ersfza @@ WA @ F7 54 F7
ST a9 q7 & IAA AT agi KT ACET A
Feaifaa w1 997 wiawreaa 7 787 a7 |

FHIT 909 9 A & e gand aewe

At qw Y I gEfEy 8. .

MR. DEPUTY CHAIRMAN: This is not a
point of order. You can take obje:-tion. You
cannot give a speech on the relative merits or
demerits.

ot qd oz favw a7 FAwT w5
T ¢ | eafae i e s wrg. ..
DR. VIDYA PRAKASH DUTT (Nomi-

nated): On a point of order.
(Interruptions).

oft 931 fag Wiarraa : F Faw wfaae
F wuT & feewra wear Wgar g, @@
" F1 af e A feifozg & 747 s
AT |

DR. VIDYA PRAKASH DUTT: I

should like to know from you, Mr. Deputy
Chairman, wheiher there can be a point of
order for such a long time.

At Igaamfa : U w49 92 FATIC
fF 72 wE=d= 787 37 92 " W= oA
WA |

ot Wt fag v dfeg o
fedfrag # adi s g, & S wifqear
AT OIS AT @y 7|
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FIEEaNAT 9z a7 § & wfaama
F qeFA 3 F qqare AT ft T A
#rar 7 547 wwre w7 qfagq G sor @
g% faa  wwiee St s
g #1737 AfTET 0T & 79 39 TIq A
HAEAT 7 wAvs o S wnfEe fre w3m
Y T g2t § | WA F e w4 T 6
FAALL, 74 FY FATT WA Y 0F 7 AT
ST AT 7% F1E IAT AAT F7AT W4T )
AZ TATA HAT AT q&T WAL & A1 A
ST AT 8, 720 At A Faavr a7 w-
Afa =1 st =fge @ o3z 98 & wf
gafag & fraes s am e s gardy
HHTEHS SAT4T 2 I9 1947 F7 47 Jeaaq
fFr AT & Swmamfa off, 89T F 7
gAr fraza 72 3 fr 77 qardy Shefa
TR FT AU WOAT &, FATE AATHT F
TEIA BT AT AT §, ATZ WIRATSCAT
FTATHATEN, T8 FICHIT FT ATRAT BT,
13 F¥9 FT WIAAT 31, 18 AT HI
TAOAAT &1, WO T qLH7% 9% ¥ {T
# & T ] d0=aifoa =2adr F 9T
q7 AW ALFET AT ATAEr WYATE 2,
gy EEd wr oqaw fEem &
1< zafae Gar ar7 54 awed & 5 9
AL 1 qfR 7 920 F7a7 § 39 I W

fadg & w3 2 Tafaq § wgar

srar g . .
I pMm.
MR. DEPUTY CHAIRMAN: M.

Mariswamy.

o O STHT 2 ATH TH ALHTL A A
W =7 9 47 agHEr fear 3 39 93
g7 a1 Wz i E, fram awmi A
g @it § e wag e fag sfeede
MR. DEPUTY CHAIRMAN: Mr.
Thakur, this is not the way. Please take your
seat.
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(Shri Gunanad Thakur continued to speak).

MR. DEPUTY CHAIRMAN: This would
go off the record. Now, Mr. Mari-swamy.

SHRI S. S. MARISWAMY (Tamil Nadu):
In the early 50s in connection with Aksai Chin
the same arguments were used. The late
Panditji came out with a statement that not
evan a blade of grass grew in that area. I
remember our hon. colleague Mr. Mahavir
Tyagi got up and showed his head. He said:
Nothing grows on my head; does that mean
that you wou'd chop off my head, put it on a
platter and hand it over to China? At that time
China was a friendly nation but now we are
not on friendly terms. But the arguments
advanced by the Government are the same. Sri
Lanka is a friendly country; we have given it
away and this is uninhabited and so on. These
were the very words of the late Panditji when
the transfer of Aksai Chin took place. Sir, this
is transfer of territory from one country to
another. As my hon. friend said, Madras is
close by to Kachchativu. It is about 12 miles
from Rameswaram border. The Ramnad
Zamindar was having control over it; it was in
his zamin. When the zamin was abolished it
became part of Madras State. Now I would
request the House to realise the position. The
Madras Government was not even taken into
consultation in spite of the fact that our Chief
Minister wrote a letter saying that it is a matter
which affects the sentiments of our people and
we would like to know what the position is.
But no reply was given to that. Again,
Parliament was to meet on 22nd and in the
beginning of this month Madam took a
decision. . .

MR. DEPUTY CHAIRMAN: Mr. Mari-
swamy, I do not think. . .

SHRI S. S. MARISWAMY: Sir, I am
coming to the point.

MR. DEPUTY CHAIRMAN: You have to
listen to me.

SHRI S. S. MARISWAMY: All the time
Parliament is presented with a fait accompli
and it is. . .

MR. DEPUTY CHAIRMAN: 1
objecting to the use of the word 'Madam*,

am
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SHRI S. S. MARISWAMY: All right, I
will say Prime Minister.

MR. DEPUTY CHAIRMAN: You must
use proper words.

SHRI S. S. MARISWAMY: Prime
Minister or Madam, it means the same
thing. I accept your ruling.

MR. DEPUTY CHAIRMAN: You must
have the patience to listen to what 1 say.

ot CwRE ;AT Aie, e,
A fafreet dt ey st ?

MR. DEPUTY CHAIRMAN: You can-
not use 'Madam' like that; you must know
the proper usage in English.

SHRI S. S. MARISWAMY: When
Parliament was about to meet, the Govern-
ment had no business to enter into an
agreement with Sri Lanka. The matter
should have been placed before Parliament.
For example when Diego Garcia was taken
over by Britain the matter was put before the
House of Commons and they took the
premission of the House of Commons. It
was a part of Madagascar earlier. Now when
they want to set up an American base there
the American Government has gone to the
Senate and it has raised an objection
whether America could participate in the
arrangements made in Diego Garcia. In the
same manner when a matter concerning a
territory is settled outside Parliament I say it
is disrespect to Parliament and repugnant to
democratic principles. We strongly protest
against this and I would like to know
whether we will have a discussion on this
subject.

SHRI BHUPESH GUPTA (West Bengal):
There are two points involved in this matter.
One is making a statement in this House with
regard to an international agreement which
has been arrived at and the other is whether
the agreement that has been arrived at is
constitutionally or legally valid. At the
moment, however, we are concerned not with
the constitutional or legal part of it; at the
moment we are concerned with the agreement
which had been arrived at being
communicated to the House in a formal
manner by making the I
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statement. As far as we are concerned it is
well known that we have publicly welcomed
the Agreement.

SHRI RAJNARAIN: Who? CPI?

SHRI BHUPESH GUPTA: We means CPI.
I have not included you (here. I hope it will
not happen that way. Therefore, Sir, I am not
going into it. Now, the statement can be laid
on the Table of House, irrespective of what
you might feel about the merit of the case.
This is what I say. Therefore, nothing is
wrong on the part of the Government in
coming expeditiously to this House within two
days to tell us what agreement has been
arrived at. Otherwise, what will the House
take cognisance of? Suppose he does not make
the statement on what will you argue as to
whether it is legal or illegal? You have no case
before you. Let him put his case before you.
Then you apply your legal mind and consti-
tutional mind to find out loopholes or other
things and say whether it is constitutional or
not. We do not know what the statement
contains. We may have read it outside, but that
is a different matter. Insofar as the House is
concerned legally and in this House we have
not been yet told what the agreement is.
Therefore, Mr. Surendra Pal Singh is perfectly
in order. On the contrary it will be a breach of
privilege of the House on his part if he does
not make the statement.

SHRI S. S. MARISWAMY: Here is a copy
of the statement.

SHRI BHUPESH GUPTA: You may have
got it from somewhere. It will be a breach of
privilege on his part and disrespect shown to
the House if, having arrived at an agreement
outside, he does not take the -earliest
opportunity to communicate to the House what
agreement has been arrived at. You would not
like it. Hon. Members being very experienced
and noble parliamentarians will not create a
situation in which we barter away certain
established norms and privileges of the House
for taking some political advantage or for
giving our opinion in anticipation
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on a matter which is constitutionally legal but
which is not yet before us till the statement is
made. Therefore, 1 think the statement should
be allowed to be made. After that, let us get
up and express our reactions. After we get the
statement surely Members can express their
reactions as they like. Personally from
whatever 1 have heard it is an act of
statesmanship on the part of the Government
of India to have entered into the agreement
with the Government of Sri Lanka. As far as
the other merits of the agreement are con-
cerned, 1 reserve my opinion.

SHRI NIREN GHOSH (West Bengal): We
cannot prevent him from laying it on the Table
of the House. The point of order is this. The
whole question is, should the Government of
India be allowed to proceed in this way when
an entire people, the Tamil people, are
emotionally involved in this issue? They did
not care to consult their Assembly and to
consult the Tamil people. After all India is a
multi-national country. These nationalities are
involved. You are raking up things and you
are proceeding in a manner which is injuring
the feelings of various nationalities. The
agreement may be good or bad. I stand for
friendly and peaceful relations with Sri Lanka.
I do not want any relations of enmity, but the
way you proceed about it you estrange
sections of people and the peoples of India. It
is extremely improper on the part of the
Government and this is not the procedure that
they should adopt in this matter.

st TrsreTeTmer < S, 7 HET AE i S
T FA=T TH qGT ¥ @7 0, 29HT i
FIa AT aeT faim 57 g

ot Faawmta . AT w7 fFErg o

S} TIAATIOAT : FHT FT 0 71 FEAT
g i fam & woar g, fewr & wan §

ot s et fam & 7

ot TrwArean ¢ § A fra, afae-
iz B fogia arg #1399 wwda #
CRECEE

[23 JULY 1974]

Gouwt. Statement 154

St fa=aa &1 woAT o7 91 ar A
HITH! A=ST T & 7190 & AWREl &
AT W | IAT GE AT AR F HeAqT AT-
Erft a3 aum gEI @R &
STAAT TETFE A 57 T T HITFTLT AT
q AT AT T o7 | 9 g # fr ew awe
W AT, ST 0 Ie2 wae o, A
A 29 Ft qrare F afy faear gt s
g fzwa & aq wg 5 ag 9w gue
T A et A gaTe ueg #7oan
9f9 & a7 i st W Ay Ay faRe
AHA AT T AT FAL ) A
HITH HLHL FLATAFL N

i Fgar g ¢ st afwerg oo
#rar § 79 drar F geria 4 Fear /e
HIAT 2 | ATAATE TEHTE 7 AT AR
0 F99 H A gwig ag) ) ) afadarg ®
WETHAT § ST HAT ATEAT F IWATE 7
forar oY, woeg Fawr gw7 1% faar &
AT | 9 ARG E WA T HTAAG FIEAT A
wer W afear 77 T § i wean A
AT § | U AT T2 qfeadedr For 8 |
fR 7 ofF sy WY 5T, ST AT X0 Y A
# 99 A T FHT 771 faar w97 7 A0,
frarAaz qaqra 0 ZEAI AT E F 1 42
He7 W HYA g, dfaam #7 gageanr g )

ATHA, FE TET THATE 7 79 g8 oA
s WAt arfEET 7 7z 919 72 47 F 200,
250 URE T F1 § | A7 faegm wwe
£, 959 8, BT FIS 1A AL 2 )

us Atz v 2 % 97 i w1 qgE
T TATH T FAT AT 4T HI7 Tro Aifgan 4
o7 a1 fF ogwrdT 14 e @ Hie Wy
ST JAT FIOAT AT TATEL ATH ARE A
¥l ar i =3 ) 0T THE E AL E,
T, FA7 &, T47 & A Fgi ar fafear fr
farear w8} v WA, AIEHT F@T TEI @Al
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[T TR ]

1T it a4 «mdar sfea qge an
AR EI 2 | SR Far g o g 5w 9T
FT HAT FL A7 Al qgd TG FHMA & | 99
wowre wot wrg ofa F f s F 1 s
qeqT, HAT, A9 Fg w¢ faafoai @ arai
T S 3 A1 48 TR L ZI8T 2, &9 Z12T
# \ o w2zwe foar ar @ ag § wAdafaw
FaieE qiAar § I 98 fEIH 30 4% 9
el BT fwar |

st IR W7 @eH T |

iy TreFICaer : AT faHE Jrae wET AT,
W Sl HETA FATF

UVATE T2 FT A WAT 47 IAR 7O
ST, IaE wErArT fg st | Ty e
FT AT T 1T FH9T A4 @71 & I9% A84
Tz @1 ¥ | @Er Wit v FAr &, gt
Ty A & | T @ ATl &1 HE-
ot T 30 frer 2 i AT HEHTCA FT
drq forr & gmar & fada #ear § WK
TF HIEIT FIH WAAT E

FAT ALHIL &1, 59 T34 § FeAifAq
qEE T T A1d wroorAwr g & wear
fr4 27 & aw AWAT A F O
TgT W F AT I AT F T HAT F
o e W HAA K AR A A e
faar | a7 ZHT © TAT # weAr dg Far
ot 7 SAET aF T AT | WS A
SITYTE FATAT 9137 & | FAT ag7 F7 FETH-
g wqq gfeme g & faw & w6 &
wa wgar & gz wifrarfes wmAer &dr
g =Ty |

SHRI K. A. KRISHNASWAMY (Tamil
Nadu): Mr. Deputy Chairman, [ would like to
get a clarification in this regard from the hon.
Minister. Just now I heard the views expressed
by my hon'ble friend, Mr. S. S. Mariswamy,
D.MK., that on the agreement reached
between the Government of India and the Sri

Lanka Government the Government of Tamil
Nadu was not
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properly informed. He quoted various
authorities from the Western countries. Sir,
not only my hon'ble friend, Mr. Mari-swamy,
preferred this kind of argument in this august
House today, for the past more than twenty
days in Tamil Nadu ihe Chief Minister of
Tamil Nadu, the hon'ble Mr. Karunanidhi, was
reported saying that the derision by the Centre
on Kachchativu is unilateral. Further, he met
the Press on the 27th and the 291h June, 1974 .

SHRI G. LAKSHMANAN (Tamil Nadu):
On a point of order. . .

MR. DEPUTY CHAIRMAN: No. There is
no point of order.

SHRI G. LAKSHMANAN: I am making a
point of order. . .

SHRI K. A. KRISHNASWAMY: That is
their usual tactics. They want to deviate me
from the main point.

SHRI G. LAKSHMANAN: Sir, he is going
into details and that is why I am raising a
point of order. . .

MR. DEPUTY CHAIRMAN: Please
sit down.
SHRI G. LAKSHMANAN: If somebody

rises on a point of order he should be heard.
He is a stranger to the House... (Interruptions)

MR. DEPUTY CHAIRMAN: Nothing will
go on record.

(Shri G. Lakshmanan and Shri K. A.
Krishnaswamy continued speaking).

SHRI K. A. KRISHNASWAMY: He
says I am a stranger. He should not be allowed
to speak. He should withdraw th-u word. . .

MR. DEPUTY CHAIRMAN: Mr.
Lakshmanan, please sit down.

SHRI G LAKSHMANAN: He is a raw
man.

SHR! KA. KRISHNASWAMY: He is an
anti-social element. I have got every right to
defend my right, my property.***

***Expunged as ordered by the Chair.
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SHRI S. S. MARISWAMY: Please
control him.

MR. DEPUTY CHAIRMAN: 1 cannot
control him unless you control Mr. Laksh-
manan. . .

SHRI C. D. NATARAJAN (Tamil Nadu).
Mr. Deputy Chairman, that expression
which he used is highly defamatory. It
should be expunged and he should apologise
for it.

SHRI K. A. KRISHNASWAMY: They
are afraid of truth. They want to prevent me
from telling some unpleasant truth in this
august House. They are afraid of my truth.
They are afraid of Anna-D.M.K. and,
therefore, they are not prepared to hear my
speech. The same is happening in Tamil
Nadu. I am prepared for any amount of
argument.

I am relying on arguments, not on abuses.
{Interruptions). 1 have got sufficient
material. I have been brought up by our
reverred leader Anna and revolutionary
leader M.G.R., not by such vandalism.

MR. DEPUTY CHAIRMAN: You come
to the subject now.

SHRI K. A. KRISHNASWAMY: I
have come to express a few things and
they have no guts to listen. Is it manly?
(Interruptions).

MR. DEPUTY CHAIRMAN: You come
to the subject. Otherwise I will ask you to sit
down.

SHRI K. A. KRISHNASWAMY:: There
are two news items which appeared in the
Hindu. T will just take two minutes and
finish. One was on June 27.

"When pressmen asked the Tamil Nadu
Chief Minister Mr. Karunanidhi, for his
reaction to the agreement on Kachcha-
tivu, he said he would prefer to wait until
after the details had been announced.

Mr. Karunanidhi said the Foreign
Secretary, Mr. Kewal Singh, had met him
last week during his visit to Madras and
apprised him on the situation. Mr. Kewal
Singh had told him that a favourable
condition existed for agreement on
Kachchativu."
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This was the reaction of the hon. Chief
Minister on the 27th. On the 29" June,

the State Chief Minister told the press
people:

"It was regrettable that before signing the
agreement, the Centre had not invited him
or any representative of the State
Government for consultation. The Prime
Minister had not even chosen to ascertain
the views of the leaders of Parliament on
this vital question."

I would like to know from the hon.
Minister whether the agreement was reached
without the knowledge of the Chief Minister.
Further, Sir, I have come to understand from
reliable sources that Mr. Karunanidhi is
suppressing the information made available
to him by the Centre about I his accord.

MR. DEPUTY CHAIRMAN: We are not
discussing the merits of the case. I think I will
call the next speaker.

SHRI K. A. KRISHNASWAMY: I would
like to get a clarification whether the Centre
had consulted the Chief Minister and what
was the dialogue that took place between Mr.
Kewal Singh and the Chief Minister when he
met him at Madras? This is a crucial and vital
information that I would like to get from the
hon. Minister. Thank you.

MR. DEPUTY CHAIRMAN: Dr. V. P.
Dutt.

SHRI S. S. MARISWAMY: Sir, I have to
make a submission. Now the issue before the
House is Kachchativu. It is not a question of
the profession of Mr. Karunanidhi or
vandalism or this or that. (Interruptions). T
am on my legs.

SHRI BHUPESH GUPTA: We know it for a
fact that the State was consulted.
(interruptions).

SHRIK. A. KRISHNASWAMY: I am
not saying anything without sufficient basis.

MR. DEPUTY CHAIRMAN: Please sit
down, Mr. Krishnaswamy.

SHRI S. S. MARISWAMY: The issue, as I
said, is Kachchativu. Unnecessarily the name
of the Chief Minister of Madras, Mr.
Karunanidhi, has been dragged in, and
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[Shri S. S. Mariswamy] aspersions have
been cast and motives have been attributed.
Is it fair that all that should go into the
record?

MR. DEPUTY CHAIRMAN: I shall see
the record, and if there are any un-
parliamentary words, I will remove them.

DR. VIDYA PRAKASH DUTT (Nomi-
nated): Mr. Deputy Chairman, Sir, 1 think it
would be a very wrong impression, if such
an impression is given, that this entire House
is exercised against the Kachchativu
agreement.

(Interruptions).

SHRI RABI RAY: We are.

DR. VIDYA PRAKASH DUTT: All
these territorial disputes lie in the area of
murky, shadowy history and, therefore, for
anyone to take a sanctimonious attitude
about such agreements and such problems
would be totally wrong. On the one hand, we
say that we must have close relations with
all our neighbours. (Interruptions). Why
can't you listen with patience? 1 have been
listening to you with great patience. I have
my point of view.

MR. DEPUTY CHAIRMAN: Let him
finish.

DR. VIDYA PRAKASH DUTT: Sir, I
remember that Dr. Ram Manohar Lohia
used to be emphatic on this point that we
were neglecting the establishment of close
relations with our neighbours. But now. . .

SHRI RAJNARAIN: Dr. Ram Manohar
Lohia also said the last Viceroy of British
imperialism was Jawaharlal Nehru. . .

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, please take your seat.
(Interruptions).
it TreArTTe - aaaar g & fagd-
TACAT STRET W FART 2o ATZAT &I
AMHA & 1 TMo Ffzar § 21 47 F was
qraraEars Fr owifad aeamg gfe
TAZTAT AEE AT FTHISAITE T T
JrEATTH ZT TqFAT & |

MR. DEPUTY CHAIRMAN: Please sit
down, Mr. Rajnarain.

[RAJTYA SABHA]
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DR. VIDYA PRAKASH DUTT: 1 do

not accept the view that only one or two people
have the right to say what Dr. Ram Manohar
Lohia said or meant 1 have my own right to
interpret what he said. I know that Dr. Ram
Manohar Lohia was anxious about the
development of close friendly relations with all
our neighbouring countries. If it is the
submission of the Members of the House that
every territorial dispute must be settled fully to
the satisfaction of India, fully in favour of
India, then why have any negotiations? Then
negotiations have no meaning at all. I should
like to submit that in all such things, especially
when small neighbours are concerned, to
inflate or inflame and exaggerate things or
issues is not in the vital interests of our
country. I would suggest finally that every big
country should be large-hearted, magnanimous,
generous, with regard to small neighbours,
because we have to breed confidence in the
small neighbours to win the minds and hearts
of the small neighbours is far more important
than the discussion, the barren discussion,
about small territorial claims. Therefore, I
would suggest that taking into account all these
things, if a substantive discussion is to take
place on this issue, then all other Members of
the House, all other shades of opinion, should
also have the right to express their opinion.
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MR. DEPUTY CHAIRMAN: No, no
point of information. There is nothing like
point of information. Please take your seat. |
am calling Mr. Abdul Samad.

AN 2 OF a1e o7 T T2
T, GTET THAIT AT )

MR. DEPUTY CHAIRMAN: No, Mr.
Rajnarain, please take your seat. Whatever you
say will not be on record.

(Shri Rajnarain continued speaking).

DR. VIDYA PRAKASH DUTT: 1
object to this kind of personal attacks by Shri
Rajnarain. I do not have to prove my
credentials before him.

(Shri Rajnarain continued speaking).
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DR. VIDYA PRAKASH DUTT: I object
to such personal remarks. I never said a
word against Mr. Rajnarain. Mr. Rajnarain
has no right to make personal remarks
against anybody.

(Shri Rajnarain continued speaking).

DR. VIDYA PRAKASH DUTT: Mr.
Deputy Chairman, I seek your protection.

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, please take your seat.

SHRI RAINARAIN: Why?

DR. VIDYA PRAKASH DUTT: Sir, Mr.
Rajnarain has no business to make any
personal remarks against his colleagues.

SHRI RAJNARAIN: I have got every
&L & AT
arfaaee qne |

Exen

business.

MR. DEPUTY CHAIRMAN: 1 have to
say again whatever Mr. Rajnarain says will
not go on record.

(Shri Rajnarain continued speaking).

DR. VIDYA PRAKASH DUTT: Sir, I
am proud to belong to a family which has
sacrificed and sufferred for the indepen-
dence of the country.

SHRI RAJNARAIN: On a point of order.

MR. DEPUTY CHAIRMAN: What is
the point of order? Nothing. Please take
your seat. Whatever you say is not going on
record. You take yours seat. [ will not allow
you. You are disturbing the proceedings.

SHRI RAINARAIN: What is he doing?
(Interruptions)

MR. DEPUTY CHAIRMAN: Take your
seat. Otherwise, [ will name you.

SHRI
has
made a statement. He is an esteemed
member. His bona fides should not be

questioned . . .

BHUPESH GUPTA: He

SHRI RAJNARAIN:  Who is
that? L/B(N)17RSS—7

doing
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SHRI BHUPESH GUPTA: You may or
may not agree with him. . . (Interruptions)

MR. DEPUTY CHAIRMAN: Now
shall I tell you something? Nobody can claim
the monopoly of patriotism here.
(Interruptions) This is all very wrong.
Whatever you said will go out of the record.
Now, Mr. Samad.

SHRI A. K. A. ABDUL SAMAD (Tamil
Nadu): We are not here to prevent the
Minister from making the statement. In fact
we expected the statement on the first day of
the session itself. I am not questioning the
authority of the Government of India also in
concluding a treaty with the neighbouring
State. But I only want to echo the feelings of
the people of Tamil Nadu and some patriotic
people on this issue.

[here is a lot of confusion and commotion
in Tamil Nadu ove this issue. Leave alone the
political issues involved in this. But what
about the economic issues involved in this?
We have been agitating for the
Sethusamudram project. That project was
laudable. Even Dr. A. Ramaswami Mudaliar
once told the Government that it was not only
feasible and possible, but also profitable and
was in the interests of the country. Now we
are afraid that Sethusamudram project will be
shelved once and for all. Now Kachchtivu was
handed over. There was never any dispute
about it, there was only a doubt. Now our
Government is handing over this very
precious piece of land. You may say that not
even a blade of grass grows there. But
immediately after handing it over to Sri Lanka
the next day they started oil exploration. We
are losing a very precious piece of land, which
was very small indeed. But you must
understand the feelings of people of Tamil
Nadu. This is my submission.

MR. DEPUTY CHAIRMAN: Now you
may lay the statement on the Table . . .
(Interruptions)

SHRI LAL K. ADVANI: As a protest we are
walking out. .. (Interruptions). (At this
stage some hon. Members left the House).



